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IN THE HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD
(SPecial Original Jurisdiction)

THURSDAY, THE TWENTY SEVENTH DAY OF JUNI
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURAALE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SHRI JUSTICE ANIL KUMAR JUKANTI

WRIT PETITION (PlL) NO: 179 OF 2016 AND W.P.No.9154 of 2O17

W.P (PIL) No.179 OF 2016

Between:

Dr.Naoam Janardhan Reddv, S/o Late Sri Venkat Reddy, aged about 68 years' Rl/o

23C, tjill Ridge Villas, Near ISB, Gachibowli, Hyderabad.

...PETITIONER

AND
1. The State of Telangana, Rep' by its Chief 9ec'+qry pen.erql Adfiinistration

Department,(GAD) Secretariat Buildings, Sai{abad, Hyde@bad-tJzz

2.TheStateofTelangana'Rep.byitsspecialChiefSecretarylrrigation.and-' command Area developmbnt, 
' (lcnD) Secretariat Buildings, Saifabad,

Hyderabad.-022

3.TheEngineerinChief,(lrrigationandCommandAreaDevelopment)'Stateof- felang;na, (ICAD), Jali So;udha' Erramanzil, Hyderabad

4. Advisor, (Lift lrrigation Schemes) l and CAD Departnrent' Hyderabad '
Telangana State

5. Chief Engineer, (Central Designs Organization) Hyderabad, Telangana State

6.TheChiefEngineer'PalamuruandRangaReddyLiftlrrigationSchernes
(PRLIS), Statebf Telangana, Hyderabad.

7. The Superintendent Engineer, PRLIS' Nagarkumool' Erstwhile

Itrlahboobnagar District

B.TheExecutiveEngineer,(PRLIS),StageNo-,l,Kollapur,NagarkurnoolDist.,
Erstwhile Mahboobnagar District

g.ThestateofTelangana,repbyits.CllicfPrincipalConservatorofForests" nirnvj-Ehru"n, e'"iid-d, 
-dni' rempte, saifab;d, Hyderabad Tetangana

State.-054

10. The Divisional Forest officer, ( DFO) Wi{dlife . Management ,Achampet,
' " 

N"garkrtnootbistrici, Erstwhib Mahbo6bnagar Disirict



11.M/s. Navayuga Er-gineering company Lirnited (NECL), Fe| b1 its lVlanaging

Director, Plot No. 379, Road No. 10, Jubilee Hills, lly le'aD;rd - 5uu urr,
Telangana, lndia

.,.RESPONDENTS

Petition under Al.icle 226 of lhe constitution of lndia pr.rryi rg that in the

circumstances stated n the affidavit fileci therewith, the l- iglr ( ourt may be

pleased to issue a writ, Direction or an ordt:r more particular y ,:)nc in the nature

of writ of JVlandamus, er) declaring the N/enro No.10494/Pro jet;ts- ll/1,1/2016 dated

18.11.2016 stating that the proposed land required is alk-.gedl'7 away from the

forest area that land 'c'quirement is allegeclly less and ov:ri:ll r:ost and time

required for executiorr r:f underground puntping station is also lesser than the

Surface Pumping St;a'i,:n, as in tender docunlent' wheret y th€ Government

accorded approval fr:r. conversion of Surface open cut Purnp ng station to

underground Pumping Station of Package no.1 (Lift) of Palamur.. R rngareddy Lift

lrrigation Scheme at th,: alternate site for executing the works stll)je )t to suitability

of Rock Strata for underground Pumping station, theretly un,:eremoniously

deviating and changirt,3 the site of the Stage-'1 Pump l)o i. se at Narlapur,

Anianagiri Reservoir, flom the original open-cut pump house which is about 1-25

km away from the right side of stage-1 KLI Pump hour)e to the alternate

underground site abcut 300 moto the left side of the stage-1 t(Ll Pump house,

relentlessly compellr:t1 and orchestrated by the Agen( y, M /s Navayuga

Engineering Company l-imited (NECL), i.e., (Respondent N(.1' h:rein) thereby

gravely endangering the stage-l KLI Purnp House that mzty be,;ome defunct,

through close underrl|ound blasting, muclr against repeiated Jer,isions by the

steering committees; and the Experts committee, disfztvc uring the alternate

proposal, in violatiorr :f conditions of G-O-fi,4s.No.94, l'3n'jC:,\D Dept', dated

01.07.2003 dealing with tender conditions (Non EPC), as il egal, arlritrary, against

Article 21 of the constitution of lndia, requiring the Agent;y :o le blacklisted, b)

and consequently order investigation by the central Bureau o lnvel,tigation, (cBl)

into the illegalities and irregularities being committad tt lursuance of

accomplishing the oonstruction of the Palamuru Rangarecily Lift lrrigation

Scheme, c) and furttrr:r' direct the Responderrt No.3 to furnish D;tailed Project

Report (DPR) and nercessary amounts in the lorm of DO, which is mandatory for

processing of diversir>rr of forest land in wildlife Managemenl ftivis on, Achampet



forPRLlsProject,thoughthePrincipalClrielConservatorofForest,Telangana

State, wrote several letters in this regard but there is no response from the

landCAD Department which has caused so nruch delay'

l.A. NO: 1 OF 2016(WP(PIL)MP. NO: 307 oF 2016)

Petition under section 151 CPC praylng that in the circumstances stated in

the affidavit fited in support of the petition, the High court may be pleased to stay

all construction operations relating to staqe-l Pump House of Palamuru Ranga

Reddy Lift irrigation Scheme (PRLIS) at Narlapur, Anjanagiri Reservoirs' at the

alternate site/location i.e.,300 metres closer to Stage-l KLI Pump House.

IA NO: 10F 2022

PetitionunderSectionl5lCPCprayingthatinthecircumstancesstatedin

the affidavit filed in support of the petition' the High Court may be pleased to

dispensethepresence/appearanceofttrelpetitioneronl6.0B.2022inthepresent

WP(PIL) No. 1 79 of 2016.

Counsel for the Petitioner : SMT.B'RACHNA REDDY

counserf ortheRespondentNo.ltol,:f$',1T#3*,5.t3iIrtiJ"?"L*.",

Counsel for the ResPondent No.11 :

W.P.No.9 1540F m17

Between:
1

2

3

4

J. Srinivas reddy, S/o K. Krishna Retldy, Aged 58 years' Occ Agricufture^'. Fl/o

V'"irri.i' vir rls"l' kot6pw rrrri 
"b 

i l, wla nab u"bnaga r 
- 
D istrict, Telangana State.

509 102.

T. Damoder Reddy, S/o. T. Ram Reclcly, Aged 40 years' Ocq Agriculture'. Fyo

i;iid'vill;g;,-R6irupur rr/lanoir, vtatiabu"bnagar'District' Telangana state'

509 102.

K. Venkata Krishna Reddy, S/o K Nagi .n49V' Aoed 48 vears' Occ

Aoricutture, Ft/o yeilure VliigJ,"x"ii,,rlri-rVunO"t, Ua"habubna{ar District,

T6langana State. 509 102.

Seoati Ramudu, S/o S. Ballaiah' Aged 42r years, 
-Occ 

Agricultwe' Fl/o Yellure

Vfifi :,' ffi iifi ;; il;;. I. tui;#uli,Xiq, ibi't|.ici' reunsi na state' Soe 1 02'

...PETITIONERS

AND



1 . The State
Command
Hyderabad

of 1 e langana, RePrcscrtletl bY its
Ar,:,r DeveloPment (Proiects-ll),

Secrela'/,
Telang:: na

lrrigation and
Secretariat,

2.TheEngineer.irl.Chief(lrrigation),Jalasoudhat]urdirgsErramanzil,
Hyderabad.

3- The Chief Engineer, Palamoor Ranga Reddy Lift lrriga iion Scheme,
Jalasoudha Buildings, Erramanzil, Hyderabad.

4 Navavuoa Enqin,:erinq company Limited, Having its ,lorprl atr i office at Plot

Ni; 3'?ii R;ao'(..roi.luoite'e nitrs, Hv<1erabad 500 033 l{ep esented by its
Managing Direckrr.

5. The Ministry o1, E:nvironment, Forest and _climate cha rge , ( 'overnment .of- 
f nOla, tnAira earl'avaran Bhavan, Jorbagh Road, New Dr;ll i-1 r 0 003, rep' by

its SecretarY.

6. The Additional 'r'incipa I Conservator of Forests, Reg ione I (l ffit e (SEZ), I and

ll Floor, Handlc,om Expert Promotion
Nungambakam, rlhennai-34.

7. The Divisional F orest Officer, Forests
Mahabubnagar [)istrict.

Limited, Ca the dr:Ll iarden Road,

Department, A,,:ha'nPet Division,

(RR 5 to 7 are impleaded as per Court Order dated 27lA4li 017 in WPMP
No.'15931/201i'. r

RI:SPONDENTS

Petition under l\rticle 226 of the constitution of lnrlra pray ng that in the

circumstances statecl in the affidavit filed therewith, the l1iil r r)ourt may be

pleased to issue an irl)propriate writ, order or Direction, ntore lrar icularly one in

the nature of Writ ,tf Mandamus, declaring the Memo lJ :. 1 C494lProjects-

lltA112016, dated 18,1'1 .2016 issued by the 1st Respondernt h::rei r in approving

the alternative re-align rrenu re-designing of the package N,o '1 of Pr lamoor Ranga

ReddyLiftlrrigationislhemeatYellurVillageofKollapurl\'4in<lalormingpartof

Nagar Kurnool Distrirl from original open cut (surface Du rrpi rg station) to

underground (pumping station) tunnel system as illegal zrrrd arbitrary and

consequently to set..a side the same and further to direct tl- t: r:spondents to

proceed with the origirri:l design as per Tender awarded to thtr z lh r?spondent and

pass such other or cr,jers as are deemed fit and proper in lh€) circumstances of

the case



l.A. NO: 1OF 2017(WPMP. NO: 11333 OF 2o17

Petition under section 151 cPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the l-ligh court may be pleased to grant

stay of all further constructions in pursuilttce of the alternate alignment of

underground pumping station at package No 1 of the PRLIS by suspending the

tvtemoNo-10494/Projects-ll/A112016,dated1B.11.2016,pendingdisposalofthe

above Writ Petition.

A NO: 1 OF 2022

PetitionunderSectionl5lCPCprayinqthatinthecircumstancesstatedin

the affidavit filed in support of the petition, the High Court may be pleased pleased

to dispense the presence /appearance of the Petitioner on 16'08'2022 in the

present WP No.9154 of 2017.

l.A. NO: 3 OF 201 7 MP. NO: 159320F 20 171

Petition under Section 15,1 CPC prayinq that in the circumstan@s stated in

theaffidavitfitedinsupportofthepetitior'r,theHighCourtmaybepl'easedto
receive the above additional affidavit'

Counsel for the Petitioner : M/s.P.SHASHl KIRAN

Counsel for the Respondent No.1to10 : SRI S'RAHUL REDDY' Spl'G'P
Attaclred to the Office of Advocate General

The Court made the following: COMMON ORDER



THE HON'BLE THE CHIEF JUSTICE ALOK ARAT'H 
'

AND

THE HON'BI,E SHRI JUSTICE ANIL KUMAR JT NITN U

w.P.(PILI No. 179 OF 2016 and W.P.No.9154 o:f 2(lL7

COMMON ORI) ER @er tte Hon'ble Shri Justice Anil Kurnar JtL car ti)

Ms. B.ReLc lrana, lea,rned Senior Counsel. ep..ears for

petitioner in W.l.(PIL).No.179 of 2016.

Mr. S.Ril:ul Reddy, learned Special Co'renrment

Pleader attached to the ofhce of learned Advc,ca te G:nera]

appears for Stal.r: in both the writ petitions.

2. As the sLtl)rect matter involved in both the ct:r-iti cns is

sarne, they ili'(l being heard together. For rt:fe:ence,

W.P.(PIL).No.l'7) of 2016 is being considered.

3. W.P.(PIL).lrlo.l79 of 2016 is frled seeking the lbl owing

relief:

"...to isr;zr,: a Wit, Order or Direction, more parhr.uhrlg
one in the nature of Writ of Mandamus o) declari.ng the
Memo I\'c.1O494/Projects-Il/ A1/2016 dated 18.1 ).2,)16



CJ & JAK, J
w P (PIL) No.l79 of 20l6 & w-P No.9lsa oa 20 L7

stattng thot the proposed land required is allegedlg
anoag from the forest area tLnt land requirement is
allegedLg less and ouerall cost and time required for
exeaiion of underground pumping station is also lesser
than tLre Surface Pumping Station, as in tender
docum.ent, uthereby the Gouernment accorded approual

for anuersion of Surface Open Cut Pumptng station to
underground Pumping Stotion of Package No.1 (Lifi) of
Palamuru, Ranga Reddg Lifi |rrigation Scheme at tLrc

alternate stte for execrting the utorks subject to
suitabititg of Rock Strata for underground Pumping
Station, tLrcrebg unceremoniouslg deuioting and
clnnging the site of the Stage- 1 Pump house at
Narlapu4 Anjanagiri Reseruoir, from the original open-
cut pump house which is about 1.25 km au.tag from tte
right side of Snge- 1 KLI Pump house to the oltemate
und.erground site about 30O m to tLLe left side of tle
Stage-l KLI Pump house, relentlesslg compelled ond
orchestrated bg the Agencg, M/s Nauagugo Engineering
Compang Limited (NECL) i.e., (Respondent No.11 trcrein)
therebg grauelg endangering the Stage-l KLI Pump
House that maA become defunct, through close
undergtound blasting, much against repeoted decisiors
bg the Steering Committees and the Experts' Committee
di.sfawuring tte altemate proposal, in uiolation of
a nditions of G.O.Ms.No.94, I&CAD Dept., doted
01.07.2003 dealing uith tender conditions (Non-Ef{),
as iltegal, arbitrory, agoinst Article 21 of the
Constifution of India, requiing the Agencg to be

blacklisted, b) arul unsequentlg order inuestigotion bg
the Centrd Bureau of Inuestig<ttion (CBI) into the
illegalities ond inegulaities being ammitted in
puriuonce of accompli.shing the construction of the

Palamunt Ranga Reddy Lifi lrrigation Sch.eme, c) and

further direct the Respondent No.3 to furni"sh Detailed

2



3 C I&JAK,J
w-P {PIL) No l?9cI20 )&"'.t!.N 9ls1oI2017

Project Report (DPR) and necessary amounts; tr tt.e lorm
of DD, tthich is mnndatory for processing of diuersicn of
forest la,ld in Wildlife Management Diuision, .\cl,,ar tpet

for PRLtf; Project, though the Principal Chief Con:;eru ttor
of Forest Telangana State, turote seueral letters in this
regord o,tt there ts no respon-se from thz t&r)AD
Deportrn= tt uthich tws caused so much dela g ,7) znd
such ot,\,?,' order or orders..."

4. Grievance of petitioner is that underlaling the

construction o[ underground pump house by r.ccording

approval for cc,nversion of Surface Open Cut Pumping

Station to un,Cerground Pumping Station of Packag: No.1

(Lift) ol Palarnrru-Rangareddy Lift Irrigation ScJrenre (for

short 'PRLIS) ',vould gravely endanger the Stage-l J{.LI Pump

House ancl th€.1 it may become defunct, as urlilrlrf,round

btasting is cor-r:emplated. It is further the g;rit:v:nre that

diversion of f<rr.<lst land (in Wildlife Managerrrerrt Di ',ision)

for this projecr: irs improper.

5. A counte:r afhdavit has been filed by responrJer-:t No.2

stating that a (lrmmittee of Experts considered ttL,: subject

matter and it .r'as opined that instead of open (: -rt pump



4 GJ & JAX, J
w.P {PlL) No.l?q.r 20 L6 & w P No 9l5r oI20l7

house, an underground pump house would be most

suitable and construction work of underground pump

house was taken up. Expert report on blasting work was

sought from National Institute of Rock Malagement (for

short 'NIRMJ and blasting work was entrusted to NIRM. It

is further stated that proposals were submitted by the

Chief Engineer, PRLIS, Hyderabad to concerned authorities.

ln paragraph Nos.49, 50 and 51 of counter affidavit steps

taken by State Govemment have been stated, which are as

follows:

"49) In replg to para-4 (xxxuiit) of the afftdoui| it is
submitted tkat, the auertnents of petitioner i.s denied. It

i-s furttrcr submitted that, based on the Forest OJJicials

letters dated:12-O7-2o16 and dated:O2-09-2o 16, the

Departmental ummittee cnnsisting of Engineer-in-Chtef

(Irrigation) Ctnhman, OSD to CM, Chief Dngineer,

Central Desigrs Organi.sotion, Chief Engineer, Palamuru

Rangareddg Lifi lrrigotion Sgstem (PRLIS) ond Aduisor

Lifi lrrigation Sgstem, on 13.O9-2O16, lnue discussed

the delog in forest land acquisition and other technical

param.eters and opined that being the jirst pumping

House, completion of thi-s package in time is uery



5 C & JAK, .J

w.P(PlL)No.l79o 20I & r\.P.:n 9151 oi20l,

essential \c. match to the programme of Gouen'tn' erL'. fr r

the Project Tulg considering report tlrc of NItr?M at. the

alternate site , the committee has accepte .1 th e

undergrour, c.l. pump house complex proposals :;ul)t )tte 7

by th.e Cltief Engineer, Palamunt RangaredtLg Li-T

Irrigation .-('rrs[em (PRLIS), Hgderabad by uh:.ic]t '-,ier e

uton't be orry forest land inuolued and the tuork co'.n te

taken up inunediatelg and proceeded.

50) It ts furthermore submitted tlwt the car'tntitte e

has also Cirected to auoid ong negotiue impa:ct on tl e

eisting Bic,.Lwakurlhg Lifi Irrigation (KLI) pwnp h.ou:e

due to bla:;ting operation-s and special care 1\n:; 1> L e

taken by ctaopting controlled blasting at tte uuhrcreb,e

locations iCentified during the course of exe:ctL liot t.

Accordingly NIRM institute u.tas entrusted with the t-uotk

and 70o/o ,ti Darth work Excouation is cnmpleted t uit4ottt

offecti.ng t\e eisting Kafutalotrthg Lifi, Inigatic tt o

Scheme.

51) n'i replg to paro-s to 9 of the affid.atit, it s

submitteri thnt, the entire open pump Lnuse cornple x

i.e., Surge Pool, Drofi Tubes, pum4t House, IleiiuetA

Mains orLct Deliuery Cistern etc. are locatetd irr" tl e

Reserued F c,rest Areo. The Forest clearane bg IyIOEF %

CC utill be accorded in tuo stages related to Ir,ig<ttic n

prdi'ects. Irutiallg, First Stoge cleorance, in perioC tf



G' &.IAK .J

w P (PlL) No-179 or 2016 & w P No.g tS1 of 2017

nearlg one Aear, uill be giuen. Then Second Stage

clearance uill take long time depending upon the nature

of acqui.sition. Since it is ttrc First Pumping Station the

success of the project uill depend on this pumptng

station. Ang delog in this pumping station utould cause

ouerall delag of the project, keeping in uieut all these

aspects, and feasibilitg report of NIRM at tLE altemate

site, tte committee ho"s ocrepted the underground pump

house complex bg uthich there uon't be ang i.ssue of
Forest land inwlued and the uork can be taken up

immediatelg."

6. During the course of submissions, it is submitted by

learned Special Government Pleader appearing on behalf of

State Government that the project ls completed and is

operational and around two TMCs of water is being drawn

from pump house.

7. In view of the submissions made and the stand taken

in the counter affidavit, grievance of the petitioner 1S

redressed. Hence, no further orders need to be passed.

6



7 CI&JAK,.'I
w.P (Pll,)No. r79 oi 20 L , & v'-P-N 9l5a ot20L7

8. Accordingl.i, W.P.(PIL) and W.P. are close<l. No order

as to costs

Miscellant:r>us applications, if any pen<liltg, shall

stand closed
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HIGH COURT

DATED:27106ti2024

COMMON ORI)ER

WP(P!L).No.179 of 2016
&

W.P.No.9154 C,F 2017

cLosrNG THE WRIT PETITION (PtL)
& WRIT PETITION
WITHOUT COS;TS
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